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ducted on all routes to provide
. buscs according to the require-
ments of passcngers.

I am sure thcse and other sugges-
tions give from time to time would be
immediately considered to relieve the
public of growing local tramsport prob-
Jem.

(Interruptions)
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eoe Ersfam ¥ s AT fafaqw
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MR. SPEAKER : 1 have got the
rcply. ]
(Interruptions)

MR. SPEAKER : 1 cannot do it,
Mr Neelaloithadasan Nadar.

(Interruptions)

MR. SPFAKER : This subject can
be taken up in the court.
(Interruptions)®*

MR. SPEAKER : I cannot inter-
fere. Nothing is going on record.

(Interruptions)**

SHRI1 HARIKESH BAHADUR
(Gorakhpur) :  We arc walking out on
this,

12.10 hrs.

(Shri Harikesh Bahadur, Shri A. Neelalo-
kitadasan Nadar and Shri R. N. Rakesh
then left the House.)

=it vAw gT fag (fFAmarz)

MARCH 24, 1984

Matrers Under 348
Rule 377

AT gAT, T 16 AW N AT
A get B AAF § MY w1 algrT
& ¥ Az e &Y g9 F wrarw
# g1 (cTagra)-- {97 16 ATOE
0 AT FIA-AT A F A alx
PAR AT H A1 IawT agTwEA R
a1a% art ga¥ fan Q1€ g2 AL

% ST AT 16 A Y
87! g1 wfeq

&t Y™ famTR qmEmE : (F1AqT)
39 fza fET wY7q q77 A Qa1

wcaw wEtTw ;A7 wEA A g 17
D17 TTRR

st e qmEm : ¥ |6
WY 2 TH 17 ﬂ'78| og "Ttﬂﬁll
TERAA TT A0 Yoo (@AW )

vt gpRa ;g nfRnEd
arnq fafarzy qiw )

..-.(w'm)n.o

(il) Rchabilitation of refagces from
Bangladcsh.

SHRI ZAINAL ABEDIN (angipur):
Sir, several displaced families aprooted
from ecrstwhile East Pakistan (now
Bangladcsh) are living a miserable life
on the pavement near Jaisalmcr Housc,
New Delhi, since morc than five years.
There are aged men and women and
children among them paticntly awaiting
rehabilitation facilities from Govern-
ment. They have been pleading, repre-
scoting and appenling all these year for
permanent rchabilitation to put an end
to miserable plight but without
any avail. While the Rehabilitation De*

partment is not taking any steps to
R

**Not recorded.
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1chabilitate these uprooted refugees, the
NDMC authorities and the police are
subjccting thesc suffcring people to
further sufferings by demolishing their
huts; harassing their children on  false
theft cases. 1 am really pained to see
that the authoritics, instead of showing
symp.thy and humanitarian attitude
towards thesc people, arc subjectiag
them to stcll moie harassment  and
hardships. Thoese refugees have got
cvery right to scck rchabilitation from
th¢ Government.  Therefore, 1 urge
upon thc Government not to vicw this
problem as a problem of cncroachment
but us a human problem and do someth®
ing to rchabilitate these fumilies so that
they can live pcacefully as human beings
instead of hiving like cattle as at present.

(iil) Allocwtion of more rice to Kerala.

PROF. P. J. KURIEN (Mavclikara) :
The State of Kerala is dcficient in food
and it depends almost cntircly on the
central all scation of focdgrains to run
its public distribution system. The staple
food of Kerala bang rnice, there have
bcen persistent demands for increased
allocation of rice. In 1983 the Cecntral
Government had allotted 120,000 tonnes
of ncc ard 15,000 tonncs of wheat pcr
month for the months of August,
Scptember and October.  As a mntter
of fact Kcrala rcquires 210,000 tonncs
of ricc pcr month for distribution through
ration shops. These figures highlight
thc huge pap between actual requires
ment and supply. The Government of
India has been insisting that the people

of Kerala should change thar food
habits and thcy shou!d consume mor:
whecat.  Although some results  have
bcen achicved in this respect as is cvi-
dent from the incrcascd offtake of wheat,
food habits dcvcloped aver many centu-
rics cannot be changed within a short
pcriod.  Thus it will bc found that
incrcased allocation of whcat docs not in
the prescnt circumstances provide a
solution to the probl.m of food shor-
tage in Kerela.  Enhanced allocation of
fice is the only answcr.

I would request the Government to
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adopt a sympathetic attitude towards
this problem and allot more rice to
Kcrala so that it could mecet the legiti-
mate requircments of the people.

(iv) Nced to change cducation policy in
the country.
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